299 Bills Introduced
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for com-
pulsory military training or social

service for the students in the
country.”

The motion was adoptedy
SHRI VIKRAM MAHAjJAN: 1 in-

troduce the Bill.*

COMPULSORY CULTIVATION AND
SETTING UP OF AGRICULTURE-
CUM-COTTAGE INDUSTRIES BILL*
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for compul-
sory cultivation and geiting up of
agriculture-cum-cottage industries
by the Government at village level
in each block of the country for
solving the unemployment problem
of all sections of society and for
making available sufficient quantity
of foodgrains in Government go-
downs at all times.”

The motion was adopted,
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MR. DEPUTY-SPEAKER. Shri
Lakkappa has intimated that he will
not be here to introduce the Bill.

CONSTITUTION  (AMENDMENT)
BILL*
(Amendment of article B0 and omis-
sion of Fourth Schedule)

SHRI DINESH CHANDRA GOS-

WAMI (Gauhati): I beg to move for

leave to introduce a Bill further to

amend the Constitution of India.
MR. DEPUTY-SPEAKEF.:

question is:

The

“That leave be granted to intro-
duce a Bill further to am the
Constitution of India.”

The motion was gdopted

SHRI DINESH CHANDRA GOS-
WAMI: 1 introduce the BIillL

COMPANIES (AMENDMENT)
BILL*

(Amendment of sections 224, 226, etc.)
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MR. DEPUYT-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Companies Act, 1956."

The motion was adopted,
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*Published in Gazette of India
dated 27th July, 1973.
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